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JOINT COMMITTEE REPORT 

  

IN THE MATTER OF 

Surender and Ors. Vs State of Uttar Pradesh 

in 

(Original Application No. 1040/2024) 

1. Background: 

Hon’ble NGT, Principal Bench, New Delhi passed an order on 07.11.2024 in the 

matter of Original Application No. 1040/2024, Surender and Ors. Vs State of 

Uttar Pradesh to visit the site, collect relevant information and submit a factual 

report. Relevant para of the Hon’ble NGT order is as below: - 

“3. In our view facts disclosed in the letter petition do give rise to substantial 

question relating to environment arising out of implementation of enactments 

mentioned in Schedule I of NGT Act, 2010 but before proceeding further we find 

it appropriate to have the facts versified. Accordingly, we constitute a Joint 

Committee comprising District Magistrate, Mirzapur; Central Pollution Control 

Board; Uttar Pradesh State Pollution Control Board; and, Principal Chief 

Conservator of Forest, Uttar Pradesh at Lucknow. 

4. Central Pollution Control Board shall be Nodal Authority for co-ordination 

and compliance of this order. 

5. Above Committee shall visit the site, collect relevant information and submit a 

factual report within one month. 

6. List for further hearing on 12.12.2024.” 

A copy of the referred order of Hon’ble NGT is enclosed as Annexure-1. 

In compliance to said order, the following officials were nominated from the 

concerned Department: 

1. Shri N. Ravindra, Chief Conservator of Forest, Uttar Pradesh at 

Lucknow 

2. Shri Arvind Kumar, Sc. ’C’, CPCB, RD, Lucknow 

3. Shri Satya Prakash Singh, ADM, Mirzapur  

4. Shri Ritesh Kumar, RO, UPPCB, RO, Sonbhadra 
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The complainant has mentioned illegal mining by M/s New India Minerals 

Ventures Pvt. Ltd., promoted by Chandrashekhar with Mining area in Aragi 

No.624 (Kha), admeasuring 16.19 hectares (Block-1). As per mining department, 

M/s New India Minerals is owned by Shri Surendra Tiwari having lease area 

16.194 located at Arazi No. 824 Kha (Khand No. 3), Village- Agori Khas, Tehsil- 

Obra, District- Sonbhadra. M/s Chander Shekhar Chaurasia is another project 

having lease area 16.194 located at Arazi No. 824 Kha (Khand No. 1), Village- 

Agori Khas, Tehsil- Obra, District- Sonbhadra. Both the leases are part of cluster. 

As the matter is related to Sonbhadra District, Shri Vivek Singh, SDM Obra, 

Sonbhadra is also nominated by DM Sonbhadra to represent DM Sonbhadra in 

the joint visit.  

 

2. Inspection of Joint Committee:  

Joint inspection of both the sites as mentioned above have been carried out on 

03.12.2024 by the joint committee. During visit, the following officials were also 

present along with committee members: 

1. Shri Tapas Mihir, DFO, Kaimur Wild Life Sanctuary, Mirzapur 

2. Shri Anurag Priyadarshi, DFO Obra Forest Department, Sonbhadra  

3. Shri Arvind Kumar, Wildlife Warden, Kaimur Wild Life Sanctuary, 

Mirzapur 

4. Shri Yogesh Shukla, Surveyor, Mining Department, Sonbhadra   

  

2.1. Inspection of M/s New India Minerals, Arazi No. 824 Kha (Khand No. 

3), Village- Agori Khas, Tehsil- Obra, District- Sonbhadra 

2.1.1.   Observations: 

Observations based on Joint inspection and available records with Mining 

Department and RO-UPPCB are as follows: 

1. The mining department has granted a mining lease of 16.194 Hectares total 

area for Morrum mining from the River Sone at Arazi No. 824 Kha (Khand 

No. 3), Village- Agori Khas, Tehsil- Obra, District- Sonbhadra to M/s New 

India Minerals,owned by Shri Surendra Tiwari s/o Shri Atmaram Tiwari 

resident of 10, Govindpur Ganeshpur, Akbarpur, District- Ambedkar Nagar. 
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2. Notice for e-tendering along with e-auction for the lease was issued by the 

District Magistrate, Sonbhadra on 29.11.2018. (A copy of the e-auction 

notice is annexed as Annexure No. 2) 

3. Letter of Intent (LoI) for the lease was issued by the District Administration 

to the Project Proponent (PP) on 08.01.2021. The LoI was issued for 

16.194-hectare mine lease area (Quantity- 259104 m3 per year) for 5 years. 

(A copy of LoI is annexed as Annexure No. 3) 

4. The public hearing for the said mining project was conducted on 

18.08.2021.(Copy of MoM of public hearing is annexed as Annexure No. 

4) 

5. Environmental Clearance (EC) has been granted for Morrum mining in the 

lease area by State Level Environment Impact Assessment Authority 

(SEIAA), Uttar Pradesh on 01.12.2021 to M/s New India Minerals owned 

by Shri Surendra Tiwari s/o Shri Atmaram Tiwari resident of 10, Govindpur 

Ganeshpur, Akbarpur, District- Ambedkar Nagar, vide letter no. 

109/Parya/SEAC/6257/2019. (A copy of EC is annexed as Annexure No. 

5) 

6. The above-mentioned mining lease has been granted by District Magistrate, 

Sonbhadra (Mining Department) for the duration of 13.12.2021 to 

12.12.2026.  

7. The PP was granted Consolidated Consent to Operate (CTO) under the 

Water (PCP) Act,1974 and the Air (PCP) Act, 1981 on 13.01.2023, which 

is valid from 01.01.2023 to 31.12.2024. (Copy of CTO is annexed as 

Annexure No. 6) 

8. During the visit, it was observed that no mining operation is being carried 

out on the lease area. It is informed by mining department that the unit is 

closed since February 2023 in compliance to Hon’ble NGT order dated 

20.02.2023 in the matter of O.A. No. 818 of 2022, Sandal Praveen Versus 

Union of India and Ors. In this regard closure order was issued by District 

Administration (Mining Division) Sonbhadra on 21.02.2023. Copy of the 

same is enclosed as Annexure-7. 

9. During the visit, no machineries were found on the site. Weighing bridge 

and display board with mining lease information were available on site. 
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Photo : Main sign board at site Photo: Weighing machine 

 

10. During visit, no mining in the forest land was observed. 

11. The PP has conducted a replenishment study of the area and report is 

submitted to the District Mining Officer, Sonbhadra on 12.07.2024. Copy 

of the same is enclosed as Annexure-8. 

12. Director, Directorate of Geology and Mines, U.P., has approved the mining 

plan of lease area on 26.03.2021. Copy of the approval is enclosed as 

Annexure-9. 

13. During the visit, following violation with respect to EC & CTO conditions, 

Mining Plan, Mining guideline etc were observed:  

a) No PTZ camera was found installed at the mining site. It is informed by 

the representative of the Project Proponent that the PTZ camera is removed 

as unit is non-operational.  
b) During the visit, only 04 temporary pillars out of 08 were found in the lease 

area at designated locations. It was informed by the representative of the 

project proponent that all pillars will be installed when the unit would be 

in operation. Necessary action may be taken by the Mining Department to 

ensure the installation of a pillar within the lease area. 

  
Photo: Pillar Photo: Pillar 
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c) The PP has not carried out adequate plantation in compliance with CTO & 

EC conditions. 
d) The PP has not carried out the hydro-geological study. 
e) The PP has not conducted third-party monitoring of various parameters 

including ambient air quality etc. 
f) The PP has yet not constructed two toilets and one hand pump in the mine 

office. 
g) During the visit, it was observed that no dust control measures such as 

water sprinkling, plantation on both sides of the road used for the 

transportation of Morrum, etc have been carried out. 

 

2.2. Inspection of mining lease Arazi No. 824 Kha (Khand No. 1), Village- 

Agori Khas, Tehsil- Obra, District- Sonbhadra owned by Shri 

Chandra Shekhar Chaurasiya  
 

2.2.1. Observations: 

Observation based on Joint inspection and available records with Mining 

Department and RO-UPPCB is as follows: 

1. The mining department has granted a mining lease of 16.194 Hectares total 

area for Morrum mining from the River Sone at Arazi No. 824 Kha (Khand 

No. 1), Village- Agori Khas, Tehsil- Obra, District- Sonbhadra to Shri 

Chandra Shekhar Chaurasiya, Address- 9 A, Paramount Villa Ansals near 

Regional College, Shyamla Hill, Bhopal- 462013. 

2. Notice for e-tendering along with e-auction for the lease was issued by the 

District Magistrate, Sonbhadra on 27.01.2021. (A copy of the e-auction 

notice is annexed as Annexure No. 10) 

3. Letter of Intent (LoI) for the lease was issued by the District Administration 

to the Project Proponent (PP) on 18.03.2021. The LoI was issued for 

16.194-hectare mine lease area (Quantity- 259104 m3 per year) for 5 years. 

(A copy of LoI is annexed as Annexure No. 11) 

4. The public hearing for the said mining project was conducted on 

06.01.2022. (Copy of MoM of public hearing is annexed as Annexure No. 

12) 

5. Environmental Clearance (EC) has been granted for Morrum mining in the 

lease area by State Level Environment Impact Assessment Authority 

(SEIAA), Uttar Pradesh on 28.04.2022 to Shri Chandra Shekhar 
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Chaurasiya, Address- 9 A, Paramount Villa Ansals nearRegional College, 

Shyamla Hill, Bhopal- 462013, vide letter no. 

275/Parya/SEIAA/6305/2021. (A copy of EC is annexed as Annexure No. 

13) 

6. The above-mentioned mining lease has been granted by District Magistrate, 

Sonbhadra (Mining Department) for the duration of 06.05.2022 to 

05.05.2027.  

7. The PP was granted Consolidated Consent to Operate (CTO) under the 

Water (PCP) Act,1974 and the Air (PCP) Act, 1981 on 29.12.2023, which 

is valid from 01.01.2024 to 31.12.2026. (Copy of CTO is annexed as 

Annexure No. 14) 

8. During the visit, mining site was found operational. Pillars were found 

installed at designated corners of the lease area. However, Pillar no. with 

location details was not mentioned on the pillars. PTZ camera was found 

installed at the mining site. 

 

  
Photo: pillars on lease area  

 

9. During visit, mining activity was observed within the lease area. However, 

as per satellite image (Source: Google Earth) dated 23.04.2024 mining 

activity was observed near the lease area in the river stream. Please refer 

satellite image as below:   
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Satellite image: (google earth image dated: 23.04.2024) Lease Area: Hexagon 

ABCDE, Mining near the lease area 

 
Satellite image: (google earth image dated :23.04.2024) Lat long: 24°34'14"N 

82°57'27"E, Mining near the lease area  
 

10. Weighing bridge and display board with mining lease information was 

available on site. 
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Photo: Main Sign Board at Site Photo: Weighing Machine 

 

11. During visit no mining in forest land was observed. 

12. The PP has conducted replenishment study of the area and report is 

submitted to the District Mining Officer, Sonbhadra on 12.07.2024. Copy 

of the same is enclosed as Annexure-15. 

13. Director, Directorate of Geology and Mines, U.P., has approved the mining 

plan of lease area on 20.05.2021. Copy of the approval is enclosed as 

Annexure-16. 

14. Six monthly compliance report is submitted to the district mining officer by 

project proponent (PP) on 10.07.2024.  

15. During the visit, following violation with respect to EC & CTO conditions, 

Mining Plan, Mining guideline etc were observed:  

a) The PP has not carried out adequate plantation in compliance with CTO & 

EC conditions. 
b) The PP has not carried out the hydro-geological study. 
c) The PP has not conducted third-party monitoring of various parameters 

including ambient air quality etc. 
d) The PP has yet not constructed two toilets and one hand pump in the mine 

office. 
e) During the visit, it was observed that no dust control measures such as 

water sprinkling, plantation on both sides of the road used for the 

transportation of Morrum, etc have been carried out. 

 

3. Recommendations: 

Based upon the above observations, Joint Committee recommends as below:  
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1. Mining department should ensure that mining should not be carried out 

beyond the lease area and in river stream.  
2. SEIAA-UP should take actions (issue SHOW CAUSE) for non-compliance 

observed (w.r.t. EC conditions) by the Joint Committee during the inspection 

and UPPCB shall take necessary action against Project Proponents for 

violation of CTO conditions.  

3. Mining Department and SEIAA may ensure proper compliance of Sustainable 

Morrum Mining Guideline,2020. 

4. Both project proponents should comply the following:  

a) Project Proponents should make necessary arrangements for water 

sprinkling for dust control on the road for transportation. NOC from the 

State Ground Water Authority is required if project proponents meet their 

water requirement through bore-well. 
b)  Project Proponents should carry out a hydro-geological study and submit 

a report to the concerned authorities.  
c) Project Proponents should provide adequate plantation as per the condition 

of the CTO and EC.  
d) Proper demarcation of pillars by Mining department and lease holder 

should be done as per guideline. Reference point for mining depth 

measurement may be marked on pillar by the mining department. 

 Inspecting officials: 

Name & Designation Signature 

Shri N. Ravindra, Chief Conservator of Forest, Uttar 

Pradesh at Lucknow 

 

Shri Arvind Kumar, Sc. ‘C’, CPCB, RD, Lucknow 
 

 Shri Satya Prakash Singh, ADM, Mirzapur 
 

Shri Ritesh Kumar, RO, UPPCB, RO, Sonbhadra  

Shri Vivek Singh, SDM Obra, Sonbhadra 
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Item No.07 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1040/2024

Surender & Ors. Applicant(s)

Versus

State of U.P. Respondent(s)

Date of hearing: 07.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants: None

ORDER

1. Surender, Balmati, Ramsubhag, Hiralal and Bacha Yadav have

sent a letter petition dated 09.01.2024 being aggrieved by illegal sand

mining in Kaimur Wildlife Sanctuary area and this letter petition has

been registered as Original Application under Sections 14 and 15 of

National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act,

2010’) in exercise of suo-moto jurisdiction in view of law laid down by

Supreme Court in Municipal Corporation of Greater Mumbai Versus

Ankita Sinha and Others, (2022) 13 SCC 401.

2. Complainants have said that a mining lease for extraction of

morrum for 5 years has been granted to M/s New India Minerals

Ventures Pvt. Ltd., promoted by Chandrashekhar. Mining area is Aragi

No.624 (Kha), admeasuring 16.19 hectares (Block-1) but proceeding

outside the mining area said proponent is carrying out mining activities

ANNEXURE-114



2

and extracting sand from mid stream of river using heavy machines and

thereby causing damage to wildlife and river ecology, as also, flora and

fauna, in violation of environmental laws. Complaints were made to

authorities concerned and Forest Ranger of Gurma Range who also

visited the site, found illegal activities but did not take any action for

restraining such activities.

3. In our view facts disclosed in the letter petition do give rise to

substantial question relating to environment arising out of

implementation of enactments mentioned in Schedule I of NGT Act, 2010

but before proceeding further we find it appropriate to have the facts

versified. Accordingly, we constitute a Joint Committee comprising

District Magistrate, Mirzapur; Central Pollution Control Board; Uttar

Pradesh State Pollution Control Board; and, Principal Chief Conservator

of Forest, Uttar Pradesh at Lucknow.

4. Central Pollution Control Board shall be Nodal Authority for co-

ordination and compliance of this order.

5. Above Committee shall visit the site, collect relevant information

and submit a factual report within one month.

6. List for further hearing on 12.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 07, 2024
Original Application No. 1040/2024
M
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HETeu, 

Etofto 12t, favft qug, 4f R, 

CIIt 

Ht6-qetf 

sfafef:- fftfaT HUe tf 

REGIONAL OFFICE 

T-231216 
a: rosonbladraa uppeb.com 

U.P. POLLUTION CONTROL BOARD 

UTH-

TEta-3t4RI, yG HTG (GO0) À ab-16.194 tUR (2.59,104.00 c/q) gY 

fft (HfA ), HA 3EZIeTGT fich-18.08.2021 Jg yerftca faIGu, , 

SONBHADRA 

Date 

Ee) Office : I1ouse no. 162, Uttar 
Robertsganj. Sonbhadra-231216 
E-mail : rosonbhadraa uppeb.com 

(SiO is) 

Mohal (Near Ch andi Hotel) 

3aH, TEfG- 3ta, Jyg-Ì-HE (3Ogo) ap-16.194 taR 2,59,104.00 
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H 3ig, 0l-31aRI, U4G- HÌrHK (3oyo) ab16.194 BqeYR (2,59,104.00 

iO�-a 62761 /-2/03ozto/4717/Ì-HE/21 fAÍE-25.06.2021 GÌT fàtdifa, r-HE a0 

HaTY, HTRG HLOTR, fef zRI qfaru (iveU) afafuH, 1986 RI-3 fÌ SYURI (1) (2) 
yug '31 3t qufaru HUrg ffrU 3faguH viUyHOI0O-1533, f-ÍG 14 fT-�R, 

2006 (yrR0enfea) afaryai io-yHo3'o 3067 () fttG-01.12.2009 À afui nfau-t 34jHT 

T| 3T f0-18.08.202 1 t fotitoÌ HEGs, iIHG GRI itT 34R foiHIRI (7HIfA j), 

2. SIO toro fi, as fot, 3O90 NCyU fAuz a, -HGI 

i0-3), TH-3GRI, TEHI-3t4RT, 4-HG (3OHO) 

Page 1 of 5 
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R iAI yHOsho- 1533, f5 14 RIAR 2006 (ue) yHo30TO 3067 ) f¢-io-01.12 

3TRT, TE0l-a, G fi-18.08.2021 34-% 01.00 qo fetfRG fo u 

u4-3dshT TR (3O90) qË à ilpt 3IRTG 0-8244 (vg 0-3), UTH-3TGH, TEeili-3taRI, 4<-THG (TOYO) -16.194 tur (2,59,104.00 te/) Ä g4 

GHUR 3sAR R (3O9O) fotlthT, HHG 4a Ho-81/afoi/ 2021 fi-08.01. 2021 

grgz HÀ 4jifrdI (SEIAA), TOY0 IRI TÀ 305 fR (TOR) fi-11.06.2021 GI 

Page 2 of5 
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7. 

8. 

fruftR 

ard 10 ufat NIfI .qH3ATR. 

fioclo/ fR 
12.0 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to NEW INDIA MINERALS located at Arazi No. 824Kha (Khand No. 03),
Village- Agori Khas, Tehsil- Obra, District- Sonbhadra,SONBHADRA,201219. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA NEW INDIA MINERALS granted for the period from 01/01/2023 to 31/12/2024 and valid
for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

170202/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022 Date: 13/01/2023

To,

M/s

NEW INDIA MINERALS

Arazi No. 824Kha (Khand No. 03), Village- Agori Khas, Tehsil- Obra,
District- Sonbhadra,SONBHADRA,201219

Application Id-
18669786

S
No

Product Quantity Unit

1 Sand/Morrum 259104 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 2.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard

ANNEXURE-647



(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of

Sand/Morru
m.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1.	Industry shall submit the bank guarantee of Rs 50000 in the prescribed format within 15 days for ensuring
the compliance of following specific conditions. Otherwise this CTO will be deemed cancelled.
2.	This consent is valid for production capacity Sand/Morrum- 2,59,104 Cu meter/annum, by opencast and
manual mining in 16.194  hectare leased area at Arazi No. 824Kha (Khand No. 03), Village- Agori Khas,
Tehsil- Obra, District- Sonbhadra.
3.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. EC Identification No.
EC21B001UP196497 dated 01.12.2021, and submit its compliance report to UPPCB. 
4.	Industry shall ensure the compliance of order passed by Hon'ble NGT in O.A. No. 817/2022 Sandal
Parveen Vs Union of India and Ors.
5.	If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
6.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
7.	Industry shall submit the CA certified balance sheet within 15 days for fee verification. In case CTO fee
dues then it shall be submitted to the Board immediately.
8.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
9.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
10.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
11.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand/Morrum.
12.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
13.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
14.	All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
15.	Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
16.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
17.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
18.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
19.	Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
20.	Consent fees if revised, shall be payable by industry from the date of its applicability.
21.	Industry shall comply with the relevant provisions of Environmental Laws.
22.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)
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 ेषक,

िनदेशक, 
भूत व एवं खिनकम िनदेशालय, उ0 0,
खिनज भवन, लखनऊ।

सेवा म 

िजलािधकारी
Sonbhadra

सं या :­ 2021/2/24/50852  दनांक :­ 2021­03­26
िवषय :­ प ाधारक  ी M/S New India MineralsShri Surendra Tiwari के प म  वीकृत जनपद

Sonbhadra म तहसील Obra  ाम­गाटा सं0­824kha Khand­3  े फल 16.1940 हे0 म 
उपखिनज बालू,मोरम, के खनन प े हेतु  ा खनन योजना का अनुमोदन के संबंध म ।

महोदय,
उपयु  िवषय के संदभ म सूिचत करना है  क उ संद भ त  े के संबंध म प ाधारक  ी M/S New
India MineralsShri Surendra Tiwari  ारा   तुत खनन योजना का अनुमोदन उ र  देश उप­
खिनज (प रहार) िनयमावली, 1963 के िनयम­34 के उपिनयम (4) के अधीन  द अिधकार का
 योग करते  ये  दनांक 2021­03­24 को कर  दया गया है।

1­ ‘‘खनन योजना’’ का अनुमोदन िन िलिखत शत के अधीन  कया गया हैः­
(अ) ‘‘खनन योजना’’ का अनुमोदन खनन प ा िवलेख िन पादन के  दनांक से आगामी 60 (माह म ) अविध

तक के िलए अनुमो दत  कया जाता है। खनन  े से 259104 घन मी0  ितवष खिनज का उ पादन
अनुम य  कया गया है।

(ब) अनुमो दत अविध म  कये गये खनन काय के िनरी ण के उपरा त य द खनन योजना म संशोधन हेतु
आदेश  दये जाते है, तब संशोिधत खनन योजना   तुत करने का पूण उ रदािय व प ेदार का होगा।

(स) आब िनयोिजत  िमक को सुर ा मक उपकरण  दान करने तथा सुरि त खनन काय करने हेतु सभी
आव यक सावधािनयां बरतने का दािय व प ेदार का होगा।

(द) अनुमो दत खनन योजना क एक­एक  मािणत  ित संबंिधत िजलािधकारी काया लय एवं िनदेशालय के
 े ीय काया लय म अिभलेखाथ यथाशी   तुत करने का दािय व भी प ेदार का होगा।

(च) अनुमो दत खनन योजना म िविनिहत    या के अनुसार प ेदार  ारा खनन काय न  कये जाने के पाये
जाने पर प ेदार के िव  प े क शत का उ लंघन माना जायेगा और त नुसार काय वाही क जायेगी।

(छ)
खनन योजना को िन िलिखत अित र शत के साथ अनुमो दत  कया जाता हैः­
1. ब च क ऊॅचाई अिधकतम 01 मी0 एवं चैडाई  यूनतम 10 मी0 होनी चािहए। खनन काय अिधकतम
03 मी0 क गहराई तक या पानी के तल, जो भी कम हो, तक  कया जायेगा। खनन काय जीरो लेवल से
ऊपर क ओर  कया जायेगा ।
2. खनन काय अिधकतम 03 मी0 क गहराई तक या पानी िनकलने के तल, जो भी कम हो तक  कया
जायेगा।
3. खनन प ा  थल पर फ ट एड बाॅ स व   ेचर रखे जाय ।
4.  िमक के िलये  िमक िव ाम गृह उनके पीने के पानी आ द क समुिचत  व था क जाय ।
5. खनन  े से मु य माग तक जाने वाले प ॅच माग  (क े माग ) पर िनयिमत  प से जल का िछड़काव
 कया जायेगा, ता क वाहन के आवागमन से उ प धूल को उड़ने से रोका जा सके।
6. नदी के तटब ध से नदी क ओर  यूनतम 50 मी0 तक खनन काय  कया जाना व ज त होगा। जहाॅ तक
 वहा रक हो नदी से तटब ध क ओर खनन  कया जायेगा।
7. पया वरण  व छता के संबंध म भारत सरकार/रा य सरकार  ारा समय­समय पर जारी  दशािनद श 
एवं माननीय  यायालय के आदेश का अनुपालन प ाधारक  ारा  कया जायेगा।

2­ अ तु आपसे अनुरोध है  क अनुमो दत खनन योजना क संल मूल  ित स बि धत प ेदार को अनुपालन
हेतु उपल ध करा कर उनसे  ाि रसीद  ा कर िनदेशालय को िभजवाने का क कर ।

भवदीय

(अिनल कुमार शमा )
संयु िनदेशक
कृते िनदेशक।

सं या : ­ 2021/2/24/50852 (1)/मा0  लान ,तद्  दनांक
 ितिलिप : िन िलिखत को सूचनाथ एवं आव यक काय वाही हेतु  ेिषत:­

1­ खान अिधकारी, भूत व एवं खिनकम िवभाग, उ0 0, जनपद­ Sonbhadra
2­ प ाधारक  ी M/S New India MineralsShri Surendra Tiwari िन0 तहसील Obra जनपद
Sonbhadra
3­ खनन अनुभाग, भूत व एवं खिनकम िनदेशालय, उ0 0, लखनऊ।

भवदीय

(अिनल कुमार शमा )
संयु िनदेशक
कृते िनदेशक।
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 ेषक,

िनदेशक, 
भूत व एवं खिनकम िनदेशालय, उ0 0,
खिनज भवन, लखनऊ।

सेवा म 

िजलािधकारी
Sonbhadra

सं या :­ 2021/2/24/50852  दनांक :­ 2021­03­26
िवषय :­ प ाधारक  ी M/S New India MineralsShri Surendra Tiwari के प म  वीकृत जनपद

Sonbhadra म तहसील Obra  ाम­गाटा सं0­824kha Khand­3  े फल 16.1940 हे0 म 
उपखिनज बालू,मोरम, के खनन प े हेतु  ा खनन योजना का अनुमोदन के संबंध म ।

महोदय,
उपयु  िवषय के संदभ म सूिचत करना है  क उ संद भ त  े के संबंध म प ाधारक  ी M/S New
India MineralsShri Surendra Tiwari  ारा   तुत खनन योजना का अनुमोदन उ र  देश उप­
खिनज (प रहार) िनयमावली, 1963 के िनयम­34 के उपिनयम (4) के अधीन  द अिधकार का
 योग करते  ये  दनांक 2021­03­24 को कर  दया गया है।

1­ ‘‘खनन योजना’’ का अनुमोदन िन िलिखत शत के अधीन  कया गया हैः­
(अ) ‘‘खनन योजना’’ का अनुमोदन खनन प ा िवलेख िन पादन के  दनांक से आगामी 60 (माह म ) अविध

तक के िलए अनुमो दत  कया जाता है। खनन  े से 259104 घन मी0  ितवष खिनज का उ पादन
अनुम य  कया गया है।

(ब) अनुमो दत अविध म  कये गये खनन काय के िनरी ण के उपरा त य द खनन योजना म संशोधन हेतु
आदेश  दये जाते है, तब संशोिधत खनन योजना   तुत करने का पूण उ रदािय व प ेदार का होगा।

(स) आब िनयोिजत  िमक को सुर ा मक उपकरण  दान करने तथा सुरि त खनन काय करने हेतु सभी
आव यक सावधािनयां बरतने का दािय व प ेदार का होगा।

(द) अनुमो दत खनन योजना क एक­एक  मािणत  ित संबंिधत िजलािधकारी काया लय एवं िनदेशालय के
 े ीय काया लय म अिभलेखाथ यथाशी   तुत करने का दािय व भी प ेदार का होगा।

(च) अनुमो दत खनन योजना म िविनिहत    या के अनुसार प ेदार  ारा खनन काय न  कये जाने के पाये
जाने पर प ेदार के िव  प े क शत का उ लंघन माना जायेगा और त नुसार काय वाही क जायेगी।

(छ)
खनन योजना को िन िलिखत अित र शत के साथ अनुमो दत  कया जाता हैः­
1. ब च क ऊॅचाई अिधकतम 01 मी0 एवं चैडाई  यूनतम 10 मी0 होनी चािहए। खनन काय अिधकतम
03 मी0 क गहराई तक या पानी के तल, जो भी कम हो, तक  कया जायेगा। खनन काय जीरो लेवल से
ऊपर क ओर  कया जायेगा ।
2. खनन काय अिधकतम 03 मी0 क गहराई तक या पानी िनकलने के तल, जो भी कम हो तक  कया
जायेगा।
3. खनन प ा  थल पर फ ट एड बाॅ स व   ेचर रखे जाय ।
4.  िमक के िलये  िमक िव ाम गृह उनके पीने के पानी आ द क समुिचत  व था क जाय ।
5. खनन  े से मु य माग तक जाने वाले प ॅच माग  (क े माग ) पर िनयिमत  प से जल का िछड़काव
 कया जायेगा, ता क वाहन के आवागमन से उ प धूल को उड़ने से रोका जा सके।
6. नदी के तटब ध से नदी क ओर  यूनतम 50 मी0 तक खनन काय  कया जाना व ज त होगा। जहाॅ तक
 वहा रक हो नदी से तटब ध क ओर खनन  कया जायेगा।
7. पया वरण  व छता के संबंध म भारत सरकार/रा य सरकार  ारा समय­समय पर जारी  दशािनद श 
एवं माननीय  यायालय के आदेश का अनुपालन प ाधारक  ारा  कया जायेगा।

2­ अ तु आपसे अनुरोध है  क अनुमो दत खनन योजना क संल मूल  ित स बि धत प ेदार को अनुपालन
हेतु उपल ध करा कर उनसे  ाि रसीद  ा कर िनदेशालय को िभजवाने का क कर ।

भवदीय

(अिनल कुमार शमा )
संयु िनदेशक
कृते िनदेशक।

सं या : ­ 2021/2/24/50852 (1)/मा0  लान ,तद्  दनांक
 ितिलिप : िन िलिखत को सूचनाथ एवं आव यक काय वाही हेतु  ेिषत:­

1­ खान अिधकारी, भूत व एवं खिनकम िवभाग, उ0 0, जनपद­ Sonbhadra
2­ प ाधारक  ी M/S New India MineralsShri Surendra Tiwari िन0 तहसील Obra जनपद
Sonbhadra
3­ खनन अनुभाग, भूत व एवं खिनकम िनदेशालय, उ0 0, लखनऊ।

भवदीय

(अिनल कुमार शमा )
संयु िनदेशक
कृते िनदेशक।
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Ref No. Ccvnz8/P-1394/:so/»2 

ofto 12t, fayft qug, 0HI R, 

REGIONAL OFFICE 

V--231216 
7: 06A-22484 
H:05444-22246A 

U.P. POLLUTION CONTROL BOARD 

SONEBHADRA 

WYG-THE (3O90) ta16.194 (2,59,104.00 yrtr/q) TyEfPy G/A 

o 

Date 

(sIO tloyO fB) 

Om LN 162, U'ttar Mahal (Near (hai Hotc) 
Robertsanj, Sonebhadra-23 1216 

Phone : 5444222464 

Fa : 05444-222464 

E-mail: rosonbhadra @uppcb.com 

ANNEXURE-12120



yyHI fel, qti (H090o) 
TET3aT, 

Ahd 3TRTt 0-824, UZ 0-01, T� 31 GH. 

4G HHG (JO9o) ab-16.194 tUR (2.59,104 .00 Tt/qá) 

TE 0Ii 3gRT, v4G-TG (3090) b-16.194 t 2.59,104.00 e/q) 

at ¢ 4alG-ya 68616/ f-2/03tofto-4791/21, ftca 24.11.2021, vt fIoTT HEIG4, 

Tj) 3JEETGTT fis-06.01 2022 à STfA5 frr 3GTH, TEÁTA34RT, UYG- H-MG 

qataru HHTTT tru 3try HUI qHO3n0-1533, fei 14 fHTR, 2006 qertEG) 

fG 3Jyr frfeor, HÌ-HG 3E21411 fG-06.12 2022 T H1E 1200 u MreftG 

2. st oto frài, afrg sftar, A-THEI 

4 

qHOtO-1533, f-0 14 Hf-R 2006 (qeTa) yHoTo 3067 () f0O-01.12. 2009 f 
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A 

HO-923/a/ 2021 fIG-18.03.2021 R eR 3Í5 grere ta f g 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to SHRI CHANDER SHEKHAR CHAURASIA located at Araji no 824Kha,
Khand 01, Agori Khas, Obra Sonbhadra  ,SONBHADRA,231205. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions
:-
1.					This CCA SHRI CHANDER SHEKHAR CHAURASIA granted for the period from 01/01/2024 to
31/12/2026 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

196159/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 29/12/2023

To,

M/s

SHRI CHANDER SHEKHAR CHAURASIA

Araji no 824Kha, Khand 01, Agori Khas, Obra Sonbhadra
,SONBHADRA,231205

Application Id-
23432956

S
No

Product Quantity Unit

1 Sand/Morrum 259104 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1.	This consent is valid for production capacity Sand/Morrum- 259104 Cu meter /Annum by opencast and
semi mechanized mining in 16.194 Hectare Lease area at Araji No.- 824 Kha (Khand No. 01) of Villages
Ahori Khas, Tehsil-Obra, Sonbhadra.
2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP123382 dated
28.04.2022 and submit its compliance report to UPPCB.
3.	If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease/Environmental Clearance.
4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5.	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12.	All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
13.	Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
14.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
15.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17.	Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18.	Consent fees if revised, shall be payable by industry from the date of its applicability.
19.	Industry shall comply with the relevant provisions of Environmental Laws.
20.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.
 

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to SHRI CHANDER SHEKHAR CHAURASIA located at Araji no 824Kha,
Khand 01, Agori Khas, Obra Sonbhadra  ,SONBHADRA,231205. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions
:-
1.					This CCA SHRI CHANDER SHEKHAR CHAURASIA granted for the period from 01/01/2024 to
31/12/2026 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

196159/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 29/12/2023

To,

M/s

SHRI CHANDER SHEKHAR CHAURASIA

Araji no 824Kha, Khand 01, Agori Khas, Obra Sonbhadra
,SONBHADRA,231205

Application Id-
23432956

S
No

Product Quantity Unit

1 Sand/Morrum 259104 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1.	This consent is valid for production capacity Sand/Morrum- 259104 Cu meter /Annum by opencast and
semi mechanized mining in 16.194 Hectare Lease area at Araji No.- 824 Kha (Khand No. 01) of Villages
Ahori Khas, Tehsil-Obra, Sonbhadra.
2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP123382 dated
28.04.2022 and submit its compliance report to UPPCB.
3.	If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease/Environmental Clearance.
4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5.	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12.	All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
13.	Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
14.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
15.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17.	Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18.	Consent fees if revised, shall be payable by industry from the date of its applicability.
19.	Industry shall comply with the relevant provisions of Environmental Laws.
20.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.
 

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:

                                                                                    

RAJENDR
A SINGH

Digitally signed by 
RAJENDRA SINGH 
Date: 2024.01.02 
18:21:15 +05'30'
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)

                                                                                    

RAJENDRA SINGH

Digitally signed by 
RAJENDRA SINGH 
Date: 2024.01.02 
18:21:29 +05'30'
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 ेषक,

िनदेशक, 
भूत व एवं खिनकम िनदेशालय, उ0 0,
खिनज भवन, लखनऊ।

सेवा म 

िजलािधकारी
Sonbhadra

सं या :­ 2021/5/14/57376  दनांक :­ 2021­05­20
िवषय :­ प ाधारक  ी Chandershekhar Chaurasia के प म  वीकृत जनपद Sonbhadra म तहसील

Obra  ाम­Agori Khas गाटा सं0­  े फल 16.1940 हे0 म उपखिनज मौरम (नदी तल म 
उपल ध), के खनन प े हेतु  ा खनन योजना का अनुमोदन के संबंध म ।

महोदय,
उपयु  िवषय के संदभ म सूिचत करना है  क उ संद भ त  े के संबंध म प ाधारक  ी
Chandershekhar Chaurasia  ारा   तुत खनन योजना का अनुमोदन उ र  देश उप­खिनज
(प रहार) िनयमावली, 1963 के िनयम­34 के उपिनयम (4) के अधीन  द अिधकार का  योग करते
 ये  दनांक 2021­05­20 को कर  दया गया है।

1­ ‘‘खनन योजना’’ का अनुमोदन िन िलिखत शत के अधीन  कया गया हैः­
(अ) ‘‘खनन योजना’’ का अनुमोदन खनन प ा िवलेख िन पादन के  दनांक से आगामी 60 (माह म ) अविध

तक के िलए अनुमो दत  कया जाता है। खनन  े से 259104.00 घन मी0  ितवष खिनज का उ पादन
अनुम य  कया गया है।

(ब) अनुमो दत अविध म  कये गये खनन काय के िनरी ण के उपरा त य द खनन योजना म संशोधन हेतु
आदेश  दये जाते है, तब संशोिधत खनन योजना   तुत करने का पूण उ रदािय व प ेदार का होगा।

(स) आब िनयोिजत  िमक को सुर ा मक उपकरण  दान करने तथा सुरि त खनन काय करने हेतु सभी
आव यक सावधािनयां बरतने का दािय व प ेदार का होगा।

(द) अनुमो दत खनन योजना क एक­एक  मािणत  ित संबंिधत िजलािधकारी काया लय एवं िनदेशालय के
 े ीय काया लय म अिभलेखाथ यथाशी   तुत करने का दािय व भी प ेदार का होगा।

(च) अनुमो दत खनन योजना म िविनिहत    या के अनुसार प ेदार  ारा खनन काय न  कये जाने के पाये
जाने पर प ेदार के िव  प े क शत का उ लंघन माना जायेगा और त नुसार काय वाही क जायेगी।

(छ)
खनन योजना को िन िलिखत अित र शत के साथ अनुमो दत  कया जाता हैः­
1. ब च क ऊॅचाई अिधकतम 01 मी0 एवं चौड़ाई  यूनतम 10 मी0 होनी चािहए। खनन काय अिधकतम
03 मी0 क गहराई तक या पानी के तलए जो भी कम हो तक  कया जायेगा। खनन काय जीरो लेवल से
ऊपर क ओर  कया जायेगा ।
2. खनन काय अिधकतम 03 मी0 क गहराई तक या पानी िनकलने के तल, जो भी कम हो तक  कया
जायेगा।
3. खनन प ा  थल पर फ ट एड बाॅ स व   ेचर रखे जाय ।
4.  िमक के िलये  िमक िव ाम गृह उनके पीने के पानी आ द क समुिचत  व था क जाय ।
5. खनन  े से मु य माग तक जाने वाले प ॅच माग  (क े माग ) पर िनयिमत  प से जल का िछड़काव
 कया जायेगा, ता क वाहन के आवागमन से उ प धूल को उड़ने से रोका जा सके।
6. नदी के तटब ध से नदी क ओर  यूनतम 50 मी0 तक खनन काय  कया जाना व ज त होगा। जहाॅ तक
 वहा रक हो नदी से तटब ध क ओर खनन  कया जायेगा।
7. पया वरण  व छता के संबंध म भारत सरकार/रा य सरकार  ारा समय­समय पर जारी  दशािनद श 
एवं माननीय  यायालय के आदेश का अनुपालन प ाधारक  ारा  कया जायेगा।

2­ अ तु आपसे अनुरोध है  क अनुमो दत खनन योजना क संल मूल  ित स बि धत प ेदार को अनुपालन
हेतु उपल ध करा कर उनसे  ाि रसीद  ा कर िनदेशालय को िभजवाने का क कर ।

भवदीय

(अिनल कुमार शमा )
संयु िनदेशक
कृते िनदेशक।

सं या : ­ 2021/5/14/57376 (1)/मा0  लान ,तद्  दनांक
 ितिलिप : िन िलिखत को सूचनाथ एवं आव यक काय वाही हेतु  ेिषत:­

1­ खान अिधकारी, भूत व एवं खिनकम िवभाग, उ0 0, जनपद­ Sonbhadra
2­ प ाधारक  ी Chandershekhar Chaurasia िन0 तहसील Obra जनपद Sonbhadra
3­ खनन अनुभाग, भूत व एवं खिनकम िनदेशालय, उ0 0, लखनऊ।

भवदीय

(अिनल कुमार शमा )
संयु िनदेशक
कृते िनदेशक।
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 ेषक,

िनदेशक, 
भूत व एवं खिनकम िनदेशालय, उ0 0,
खिनज भवन, लखनऊ।

सेवा म 

िजलािधकारी
Sonbhadra

सं या :­ 2021/5/14/57376  दनांक :­ 2021­05­20
िवषय :­ प ाधारक  ी Chandershekhar Chaurasia के प म  वीकृत जनपद Sonbhadra म तहसील

Obra  ाम­Agori Khas गाटा सं0­  े फल 16.1940 हे0 म उपखिनज मौरम (नदी तल म 
उपल ध), के खनन प े हेतु  ा खनन योजना का अनुमोदन के संबंध म ।

महोदय,
उपयु  िवषय के संदभ म सूिचत करना है  क उ संद भ त  े के संबंध म प ाधारक  ी
Chandershekhar Chaurasia  ारा   तुत खनन योजना का अनुमोदन उ र  देश उप­खिनज
(प रहार) िनयमावली, 1963 के िनयम­34 के उपिनयम (4) के अधीन  द अिधकार का  योग करते
 ये  दनांक 2021­05­20 को कर  दया गया है।

1­ ‘‘खनन योजना’’ का अनुमोदन िन िलिखत शत के अधीन  कया गया हैः­
(अ) ‘‘खनन योजना’’ का अनुमोदन खनन प ा िवलेख िन पादन के  दनांक से आगामी 60 (माह म ) अविध

तक के िलए अनुमो दत  कया जाता है। खनन  े से 259104.00 घन मी0  ितवष खिनज का उ पादन
अनुम य  कया गया है।

(ब) अनुमो दत अविध म  कये गये खनन काय के िनरी ण के उपरा त य द खनन योजना म संशोधन हेतु
आदेश  दये जाते है, तब संशोिधत खनन योजना   तुत करने का पूण उ रदािय व प ेदार का होगा।

(स) आब िनयोिजत  िमक को सुर ा मक उपकरण  दान करने तथा सुरि त खनन काय करने हेतु सभी
आव यक सावधािनयां बरतने का दािय व प ेदार का होगा।

(द) अनुमो दत खनन योजना क एक­एक  मािणत  ित संबंिधत िजलािधकारी काया लय एवं िनदेशालय के
 े ीय काया लय म अिभलेखाथ यथाशी   तुत करने का दािय व भी प ेदार का होगा।

(च) अनुमो दत खनन योजना म िविनिहत    या के अनुसार प ेदार  ारा खनन काय न  कये जाने के पाये
जाने पर प ेदार के िव  प े क शत का उ लंघन माना जायेगा और त नुसार काय वाही क जायेगी।

(छ)
खनन योजना को िन िलिखत अित र शत के साथ अनुमो दत  कया जाता हैः­
1. ब च क ऊॅचाई अिधकतम 01 मी0 एवं चौड़ाई  यूनतम 10 मी0 होनी चािहए। खनन काय अिधकतम
03 मी0 क गहराई तक या पानी के तलए जो भी कम हो तक  कया जायेगा। खनन काय जीरो लेवल से
ऊपर क ओर  कया जायेगा ।
2. खनन काय अिधकतम 03 मी0 क गहराई तक या पानी िनकलने के तल, जो भी कम हो तक  कया
जायेगा।
3. खनन प ा  थल पर फ ट एड बाॅ स व   ेचर रखे जाय ।
4.  िमक के िलये  िमक िव ाम गृह उनके पीने के पानी आ द क समुिचत  व था क जाय ।
5. खनन  े से मु य माग तक जाने वाले प ॅच माग  (क े माग ) पर िनयिमत  प से जल का िछड़काव
 कया जायेगा, ता क वाहन के आवागमन से उ प धूल को उड़ने से रोका जा सके।
6. नदी के तटब ध से नदी क ओर  यूनतम 50 मी0 तक खनन काय  कया जाना व ज त होगा। जहाॅ तक
 वहा रक हो नदी से तटब ध क ओर खनन  कया जायेगा।
7. पया वरण  व छता के संबंध म भारत सरकार/रा य सरकार  ारा समय­समय पर जारी  दशािनद श 
एवं माननीय  यायालय के आदेश का अनुपालन प ाधारक  ारा  कया जायेगा।

2­ अ तु आपसे अनुरोध है  क अनुमो दत खनन योजना क संल मूल  ित स बि धत प ेदार को अनुपालन
हेतु उपल ध करा कर उनसे  ाि रसीद  ा कर िनदेशालय को िभजवाने का क कर ।

भवदीय

(अिनल कुमार शमा )
संयु िनदेशक
कृते िनदेशक।

सं या : ­ 2021/5/14/57376 (1)/मा0  लान ,तद्  दनांक
 ितिलिप : िन िलिखत को सूचनाथ एवं आव यक काय वाही हेतु  ेिषत:­

1­ खान अिधकारी, भूत व एवं खिनकम िवभाग, उ0 0, जनपद­ Sonbhadra
2­ प ाधारक  ी Chandershekhar Chaurasia िन0 तहसील Obra जनपद Sonbhadra
3­ खनन अनुभाग, भूत व एवं खिनकम िनदेशालय, उ0 0, लखनऊ।

भवदीय

(अिनल कुमार शमा )
संयु िनदेशक
कृते िनदेशक।
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